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SHRI TENNETI VISWANATHAM 1
You want to put the present kind of busi-
nessmen and educate the people.

DR. VY, K.R. V. RAO : 1 am quite
prepared to take advice from him as to what
kind of businessmen should be put on the
Unlversily Grants Commlssion, There are
young business executives who are as good
as anybody can thing of in our way of life.
who are educated, who are interested, who
have got technical skill and whose partici-
pation in the matter of university policy
making will be of great help in vocationali-
sing and increasing the employment poten-
tlal of our student community.
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DR. V. K. R. V., RAO : I entlrely agree
with Mr. Dar. and, | think , he would cert-
ainly not be unmindful of any moral support
that he might get. 1 entirely agree with him,
It is important to have morality ; It Is
important to have proper philosophy ; it is
important 1o have spiritual values, peace and
s0 on, inlegrated into the sysiem of educa-
tion, If it Is in colleges education, It pene-
trates into primary teachers and, from them,
It penetrates ioto students, 1 entirely agree
with him, Something should be done, How
to do that without violating the Coonstitu-
tlon, without raising the harnct’s nest by
way of varlous religious teachlngs and so on
s a problem on which we are engaged.

As far as studenis’ unrest is concerned,
1 do dot think It is necessary to speak on
that subject at length. The House Is very
much aware of the problem.

Only one thing 1 would like to say before
1 finish and that is, while we educatonlsts
who are ino colleges or in schools or ln

the University Grants Commisslon or in the
Ministry of Education, will sce what we can
do for the purpose of promoting students’
welfare, preventing student Indiscipline and
diminishing student unrest, ultimately, It is
the soclety which is responsible for what
happens to students, There is a very famous
saying In the Bhagwat Gita :

gezieifa Sesegataa) o |

¥ A §E SeETgIad
This is from the Bhagwat Glta, This Is what
Lord Krishoa told Arjuna. As the people In
mighiy places behave, so do the common
people; what they say, what they do, so
also the common people do.

Therefore, it very much depends upon
us who claim to be leaders; it Is on us, much
more than on educationists, that the future
of the student community and the solution
of the problem of student unrest depends, 1
trust, Sir. the House wlll tomorrow adopt
the Bill clause by clause and all the amend-
ments I am moving and throw out the
amendments which I do not want,

SHRI BALRAJ MADHOK : I hope
Dr, Rao will contlnue to pilot the Bill at
least,

SHRI LILADHAR KOTOKI: What
about setting up a Cemral Ubnlversity at
Shillong 7 I made that polnt,

SHRI VKRV, RAO : I am sorry,
Regarding Shillong University, already we
bave received a resolution of the Meghalaya
legislature, The matter has been taken up
and I can assure him that the University
wlll come into existenoce,

MR. DEPUTY SPEAKER : Now, the
question s :

““That the Bill to amend the Univer-
slty Grants Commission Act, 1956, as
passed by Rajya S8abha, be taken loto
consideration,"

The motion was adopied

—————
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HALF AN HOUR DISCUSSION
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Wy ? AW ¥ qawrRAR Y @ 7
fig avg ¥ B @il %), frgE go Swf
w1 R gk Ak & afefaa su @ §°?
¥ qg srAar wigar g fs axwc s
A% g AT 91 ¥ fg IAA IHF @
g1 faw awar §, w0 F geasg H a4
wEH IBT TE R

18 brs.

27 §F N FIA9T T39 F AGHT
qud faam oYz Atemg famm & §)
LT T 51§ UKITFUT @ F 49
gt Afr N emr N g fs a2
Y oY N F X § e frar oA &
g arAar wigat @ 6 s v i%
YT TCAFT %) F AU F WA &
g0 ¥ aftada s & foq sar 9T T
Wt 3, 7ifs 3a% zro sfes Afs w
agl ®q # wgifaa foar ur a%

A faw, oft o7, A goA gAw WA
% 58 Al & T { A% am ¥
s A fs g ds & saf ¥ ¥
fog qzeared &1 oY, #q1 IA%) w1 fq=r
g1 @8 F 9o frar ar :

“Under the law, the State Bank of
India Is prohibited from disclosing

such Informatlon of a confidential
palure,"’

& awar § fs 457 &1 atawm A7 A
g I A% ®IT H @ g W N

MAY 13, 1970

of Natianalised Banks
in Bihar (H.A.H. Djs.)

faaw g 1 ¥fwT afz gg fagm & &
T 1A TET WA, @ gH K gET 9T
ft ft w@iza ¥ ag g A faw addr
s gz sy, fearaT snfz #r &) ¥ fea
aeg wqar fasar §, fasar o § av 4
cafed sa1 w4 w@za g frgw § sfae
qftadT $7 1 sgwear w47, arfe qare
987 9T gW ®Y g gAAr faw g% fe
f&a fox aal §)Y 327 a8y T § w1 27
T ?
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T i€ & ULIIFO 9T TgH g
T Y, Y GIFTT Y AVF F w7 W@ a0
f& & 1T & weq § oz &g W AN
f& a7 &% wgt vzt @1F g | § =g
sAT TR E fs T ¥ @y ¥ <@
SFIT T €F1T AT & AT W@ JIAr |

SHRI C. M. KEDARIA (Mandvi) : 1
want 1o put a question,

MR, DEPUTY-SPEAKER : Only
those whose names have come out In the
ballot can put questions,

SHRI S. KUNDU (Balasore) 1 You
mentioned the rule, but there is also a con-
ventlon that In your discretlon you can
allow others, Since there are onlythree Mem-
bers, you may allow me,

SHRI C. M. KEDARIA :
to know regarding the tribal arca,

1 wanted

MR. DEPUTY-SPEAKER | We have
to go according to the rules, Otherwise it
will not be possible to conduct the busi-
ness of the House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : After the natlonalisation of the
banks, it was decided that the banks should
open branches in a big way, especlally In
the unbanked areas, and that is why the
Reserve Baok, declded that as far as thls
year is concerned, they would be opening
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about 1300 branches, out of which 75 per
cent would be In the unbanked areas.

In order to avoid delay and lo order to
have some criterla, the Reserve Bank decided
that towns as defined In the 1961 ccosus
classification would be considered unbanked
arcas., A town is defined in the 1961 cen-
sus to be having a density of not less than
1000 per sq. mile, a population of 5000,
three-fourths of the occupation of the working
population should be outside agriculture, the
place should have a few pronounced urban
characteristles and amenities such as newly
founded industrial areas, large hounsiog
settlements, places of tourist importance
which have been receatly served with civic
amenlties, etc,

I would not go ioto the question whether
this decision of the Reserve Bank is ulti-
male deciston and for all time to come, and
whether better criteria for openlog  of
branches should not be adopted, but the
malo question Is that out of these 1300
branches, the baoks are trying to go Into
such areas where there are no braoches
and where bapnklog facilities are not
avallable,

I admit that as far as Darbhaoga Is con-
cerned, even from the all lodia statistics
polnt of view, It Is a very backward district.
The all-lndia everage Is about 70,000 people
per branch, The average for Darbanga dis-
trict Is about 3 lakhs of people per branch.
From that point of view Darbhanga district
could be classified as a backward district
in the matter of banking faciiitles accordiog
to All Indla standards. In the same way
some of the other districts which the hon.
Member mentioned may be classified as
packward districts,

As for the question of openlog branches
there has been a ceriain policy according to
which each bank is allotted certain districls
and that bank is called the lead bank for
that district. Itis for the lead baok to
survey the rural arcas in that district where
branches should be opencd so that the facl-
Mties of banking could be taken to the
people of thosc arcas,

in Bihar (H.A.H. Dis.)

The maln idea In extending banking
facilijes to the rural area is two-fold,
Agriculturists, small traders and other arti=
sans who are unable to get bank loans
should get preference in getting loans and
banking facllitles, The other idea which Is
important and cruclal Idea even from the
expansion point of view Is that there should
be massive mobilisation of deposits, Other-
wise we shall not be able to expand banking
facllltles In the manner that the hon. Mem-
ber desires. The hon. Members suggests
that there should be a branch at least In
every block. 1 should welcome a situation
where we can open a branch in every block,
By opening a branch the bank undertakes
certain expenses, The salaries In the banks
are substantial, 1 am quite sure that when
a bank opens a branch In a rural area It is
golng to creaie soclal tenslons, For exam-
ple a bank Chaprasi will gat much more
salary than the headmaster of the village
school will get.

fifrug: ag @1 af ww wav
1 § T8 & w7 Ay afal § N dw af
A g o Afer AifseRaT et
|l Fa &) 1@ A9 @ @ §, 7 6
Raaq Ay 7 gar fs g § 9§ d%
AgT st 1 e A aief & fF Qv ?

SHRI P. C, SETHI1 I am not saylog
that because of this reason the banks would
not go there and open branches,

st WYeg Wr: asgw AgEg, ¥ g
¥ wg @ § e o wedifear ag fear §
wgd £ g 1 61 N gdegard ¥
sTarT 9%, 39 & fag s4r o9 g 6
atw sTgr T N g aF A
wgt sral w1 s Qo § owrd,
w2t § oAt §, uAAnT B, A%re &
¥ §, wmAne §, ag 137 47 wrfew
¥ § ©7 9% IMEY 9T qg  ®+7 wY A
R g aTad @ o angl # aty
w0 s agt ag o7 70 @t § a1 Agf ?
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SHRI P. C. SETHI : My Idea was only
to explain the position. [ was not going to
say that from this polat of view they should
pot go to the rural arcas, Qur ldea is to
expand banking activitles to the rural areas,
1 would urge hon, Member to consider the
fssue from this point of view also, A
branch of a bank goes to the rural area not
only for expansion of credit but also for
moblllsation of deposits, Therefore it will
have to be a two pronged drive; to advance
loans to the sections of soclety which need
loans and which are not getting credit at
present, secondly mobllisation of deposits on
a massive scale by bank expansion, The
advance to agrizulturists and farmers was
to the tune of 38.02 crores, afier natlonalisa-
tlon it stands at Rs, 103.6 crores. ([nterrup-
tions)

ot th wm:

yfagia faw g ?
fema fog @i )

7 3t feg §7?

ghraaafag g ? av

ot W et ag fraa femma
@ Ag W W@ ad @ sefa
o ¥ fordly ay a3 o W@
forg &, 380 foar 21

SHRI P, C. SETHI : 1 am giving the
figures of agricultural advances, I am
not talking of industrles at all,  ([aferrup-
tion)

MR, DEPUTY.SPEAKER :
Order,

Order,

SHRI P, C. SETHI: As far as the
pumbers of borrowal accounts are concerned,
in June, 1969, it wes 17,1880, Now the
number of borrowal accounts in January,
1970 stands at 4,21,007,

ot WY W ;. waT g fagie w
femc § 1 gt fge & fanm i age @
WE T sgiFOIAITIERY
fagrx ® aX ¥ w@eed | qoT fage
T TER AT ATRE)
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SHRI P. C. SETHI ; 1 am not talking
of Binar, ([nterruption)

MR. DEPUTY-SPEAKER :

Order,
order,

SHRI P, C, SETHI1
out the overall position.

I am pointing

MR, DEPUTY-SPEAKER : They want
the ligures for Bihar,

SHRI P, C. BETHI: I will glve the
flgures for Bihar also, As far as Bihar Is
concerned, as was pointed out by me fo the
previous reply, actually it Is oot only 62
but now the latest informatlon is that
there would be 86 branches which would
come up in Bihar. As far as the places
which the hon. Members has mentloned are
concerned—Saralya, Janjarpur and Tajpur—
1 had sald in the previous reply that ihe
matler of granting them a licence is under
examination of the Reserve Bank. | have
Informatlon that the Reserve Bank has
granted licence to the Central Bank for
opening branches in Saraiya, Janjarpur
and Tajpur. As far as Madhubanl is con-
cerned, there is nlready the State Bank of
India there, Besides this the Reserve Bank
has alse granled permit to ths Central Bank
to open @ branch there, Therefore, these
banks will be opened In due course of
time.

I would also like to point out that lead
banks have been appolnted for these districts,
I certainly appreciate the anxiety of hon,
Members with regard to Darbhanga and the
other two districts which he has mentioned.
We would like the lead banks 1o complete
the survey at the earliest, and as soon as the
survey work Is completed, we would ask the
lead bunks to aproach the Rescrve Bink for
granting a licence and this expansion prog-
ramme in the Bihar area will certainly be
taken vp. I would urge the hon, Members
that we also desire, as they desire, that the
banks should function with efficlency, and
there should be no kind of corruption there,
because, that would cut at the very grass-
roots of natlonalisation and these who
Indulge in it would take advantage of natiom-
alised banks and go against It. From thiy
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point of view also, we would like the
Reserve Bank to frame certain rules with
regard to the applicatlon froms, disposal
of applicaon forms, etc. I would urge
the hon. Member not to take that attitude

that If these things are not done, they
would gherao the banks.
SHRI BHOGENDRA JHA : What

else could be done 7 AT 1 AT ¥ aY
ag #q7 ® 7 N9 wow AT WA H
amid, qq4 aF Y qwAN ? AN g
st 4% § ora, agt IFEr wd 7 f4w,
faar ga & queansd eiwIT A - a7
ag a1 w2 7 #19 9%7 # 57 Nfwg
o6 B FTHY |

SHRI P, C. SETHI 1 We are taking It
up, ([Interruption) If this is the attiude...

SHRI S, KUNDU (Balasore) i Those
who are charging 10 per cent on Rs, 100 as
commission—they are talking with the agents
of the banks. A new class {s being created.
They have been self-employed, without the
Minlster giving them any appoiniment
order, ([nterruption)

ot MAex W GR W TwT G AL

w &, wir ow Afag gawr @
AT |

o Ho Wo HaAY : TN Tg g fe

feord &% ®) 9T oo X BH FW & fog

faar aroar 1 T 9 F qF N fowr-
73 @), fa@ a9 dw srew ArgH R
Afwg | ITFY FIT STHT gaAr & argA)

oft Wilex w : few w3 gA w9
wtnar ¢ ?

SHRIP. C, SETHI: If that be the
attltude, everybody wonld like to take the
law and order in his own hands rather than
walt for the proper machinary to put things
straight,

problem but will oo the contrary accentu-

That is not golng to solve the ~
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ate the problem. I certainly appreciate
the anxlety of the hon, Members, Durlng
the coures of the debate on the Banking
Bill, It was polnted out by the hon, Law
Minlster, and we have taken it up with the
banks and we are going to open a cell in
every bank,—

st fa v : &w 9 a% g o ?

st gwm ww B w ) § 9w
T |

st A\iex w1 aafy qangdy )

SHRI P, C. SETHI :—so that this cell
wlil be in chagre of such types of complaints
and they will enquire Into such types of
complaints, I would certainly urge hon.
members to be vigilant,

&t <fr aa : gAIU qAF 4T, 19
am AT T W@WE L wY wearf faR g ?
qfedla gfcaq aont fog 4 ?

SHRI P, C. SETHI |

are being looked into.
greater details,

All these polnts
I nced not go ioto

st <fa g : gog wgw w1 FAT a1,
anqA wgr fs ma afl & qigd

SHRI P. C. SBTHI: I will have
to look into thls case, because cer-
taioly it is not desirable that we should
disclose how much money is there In a parti-
cular account, but if information |llke
whether a particular application came 10 the
bank and whether it was granted or not, If
not why not, ect., il such type of informa-
tioo is asked for, | will verify why we should
pot be in a potition 1o give it. 1 would
certaip'y 100k Into the point ralsed by the
hon, member, Mr Rabi Ray, 1 am not
promising that, 1 will do It but 1 will look
Into it whether this can be done or not,

ot oy ow : &g wx ToN ? F0d
w7 ¥ |G ? wg aY agr Agerqd quw
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[ <fazra) AN HON. MEMBER : What about
tribal area ?
1w adt @3 ¥ el ot W @ SHRI P. C.SETHI1 Tribal area Is
(44 ’Tff @ RLLALE part of India and that is also covered,
18.17 hrs.
SHRI P C, SETHI : As far as the scheme
Is concerned, the Law Minister has announc- The Lok Sabha then adjourned 1ill
ed that we would try to bring the scheme as Ejeven of the Clock on Thursday,
carly as possible, May 14, 1970/Vaisakha 24, 1892 (Saka)
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